
Misc. (Succession) Case No.23/2019.

12.02.2021.

This petition under Section 372 of

the Indian Succession Act, 1925 has been filed

by the Petitioner No.1, Smt Anamika Borah and

her minor daughter, Petitioner No.2, Miss Udipta

Borah,  who  is  represented  by  her  mother

Petitioner No.1, praying for grant of Succession

Certificate for an amount of Rs.1,17,000/- only,

which  is  payable  by  the  Life  Insurance

Corporation  Ltd.  against  the  Policy

No.484428671. 

The case of the Petitioner is that

Lt. Bikash Borah expired on 26.05.2019 leaving

behind the following legal heirs:

Sl. Name  Relationship Age

1
Smt Anamika 
Borah.

wife 32 years

2 Smt Udipta Borah. daughter 8 years

During his lifetime, the deceased

prior  to  his  marriage,  opened  an  LIC  policy,

wherein his mother, Smt Purnima Borah’s name

was mentioned as nominee. Now, the Petitioner

No.1 being the wife of the deceased has prayed

for a Succession certificate in respect of the debt

and securities,  which is  morefully  described in

the Schedule below :

From whom
payable

Particulars Amount

Life Insurance
Corporation of
India. 

Policy No.484428671

Rs.1,17,000/-

(Rupees One Lac

Seventeen

Thousand) only. 
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The  Petitioner  is  in  need  of  a

Succession Certificate to collect the said debts

and securities from the authority concerned.

 

Notice was duly received by the

Opposite Party No.1, but she has not turned up

to contest the case. So, the case was proceeded

exparte against her.

General and special notices were

issued and served.  None has  appeared  to  file

objection. The Petitioner submitted her evidence

through affidavit. 

Seen  the  copy  of  the  Death

Certificate  of  deceased  Lt.  Bikash Borah  vide

Ext-1 and the Next of Kin Certificate vide Ext.2. 

The deceased made no Will and

no  Letters  of  Administration  or  Probate  is

pending in any Court in respect of estate of the

deceased.

On  the  basis  of  the  sworn

testimony of the witness, I am satisfied that the

Petitioner No.1,  Smt. Minati Borah is entitled to

a Succession Certificate as prayed for. 

I have also heard  the Petitioner,

who is present today. 

Contd...



Misc. (Succession) Case No.23/2019.

12.02.2021.
Continued.

Issue a Succession Certificate in

favour  of  the  Petitioner  No.1,  Smt  Anamika

Borah for the amount described in the schedule

of  the petition,  on payment of  requisite  Court

fee and execution of an indemnity bond.

Misc.  succession  case  stands

disposed of. 

                                                                   District Judge,
                                                           Lakhimpur, N.Lakhimpur.
 


